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m1 decentrauaauon uve been ~.,. 
ed in prtndple. 

(4) Recc>Q"iJioft oj "nrfCOO'niled 
Unions/ Assorio~.-All the UDl'9CO&­
nised Unions/ AalOClatiODI tn G&l are 
clamourin1 fa, recopition. However. 
as there already eJdlta a recopiiled 
Service Aaaoctation in GSI namely 
G~.I. EmploJees' AaociaUon, the 
demandt of other Unicm( Auodations 
for recoinition bn not been acc9ded to. 

(d) Yes, Sir. On the recommenda­
tions of the G.S.L Review Cmnmittee. 
whicb baa also consulted tbe reco1nieed 
Association / Union in G.S.I. before for­
mulatln1 tta recommendations, a Board 
of Mana1ement for G.S.I. hu been met 
up wbkb wtl1 enable treater auto­
n~y to tbe or1anisatton. The Board 
will function Jike the Board of Direc­
tors of a Corporation and will ensure 
fullest partidpat&oo of actentista in 
planning lltld implementation of tbe 
proll'ammea of G.S.I. Totether with 
other or1anl1ational cbanps, t be new 
administrative freme-work is deaianed 
to tntl'Oduce cost ef'fectiveneu, better 
personnel management, and optimum 
utilisation of men and materials in 
the G.S.1., throu1h appropriate devo· 
lution of pcwers and respon1lb1litles 
within the organtaation. 

i!.00 hrs. 
OnteTruptiom ) 

MR. SPEAKER : Please, pleue . . . I 
am on my leis. This ls a matter about 
which you did not inform me. You 
did not take my consent and you come 
to tbe House and juat shout. Have you 
informed me about it? No, you have 
not informed me .... 

~lnterruptiom) 

MR. &PEAKER: Just nO'fl I am told 
that you have sent a chit about it. 
Tbat ia not the proctdure at all. 

(InterruptiOns)" 
MR. SPEAKER : Don't record any­

thin1 ... . 
(Intnf'upt!oq)ff 

MR. SPEAKER: Notbfnr 11 record­
ed. Why are you walltln1 ~r enerpT 

u.ee in. 

ll. SRllI RAJ NARA.IN'S STATE:" 
MDT t1NDEa ltUl& 199 

· 'MB. SPZAKD: J baw fat an an­
nouncememt to m0e. .an Baj MaraSn 
1au tntormed me tbet ae Ii aGt makinS 
his statement to-day at 2 O'clock. 

SHll.I VAYALAR .llAVl · ·~aJin­
kH): Sir, l am oa • ·point ol order ... • 

('lnterMlptioM) 

SHRl VAY ALAR RA Vt : Sir, ln the 
Order J>ai>er it has been lilted under 
Rule 199. 

Under Rule 199, a Member wbo has 
~ed tile amce. 01- . 14~- ,._,JDS¥ 
make a personal statement in explana­
tlaD of bil restaaation. So t)W stat~ 
ment baa come under Rule 199 .nci now 
the Member 11 not ROinl to make that 
statement. He baa refuse:<3 to make 
his statement. 

Shri Raj Narain after Hllltn'?I 
Mlnister1blp participated in many dia­
cussions aa an ordinary member and 
now for t~ last four week1 ln thl• 
wb<>le aeulon be baa been tunetloniDI 
aa an ordinary Member of tbe Howie. 

1 want a direction from you on a 
baaic p01Dt. The p01nt , 11 tbia. For 
bow Joni a Me.- wbo bu teodered 
his restination ol Minllterabip can 
claim the privilqe to make • penonaI 
statement u envisqed under nale 199? 
Is there no time limit? Atter havinl 
ceased to be a Mmw.r and att-1' hav- . 
int functioned. u an ord1n,VY member 
tor ~lon1 u OIW mootb, aeq be ~e 
a statement now! . TbWe IDUlt be a 
clear direction on thf.a ~t., . . · 

' .(fnt.e""ptiou) ·1 

SHRI RAM .. VILAS . MSW AN : ... • 
(lnterrupUOn1)" 

YR 8P&AJC8 : If yeu .-.Ut, I am 
IOrr'Y, · 1 lllall be compelled to take 
action. Are ,vu on a point of order? 
Mr. UD~ . · .' 1.11t ., . .. .. ~ 
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.. 
. SHRt K . P. UNNIKRISHNAN (.Bad­
. ;igara) : Sir. Item No. 5 is . ... (InteTrup­
!11on1) 
I 

MR. $PEAKER : Let somebody raise 
' a point ot order. (Interruptions)• We 
: are on a difterent subject . <InteTntP"" 
; Sion1)H 

, MR. SPEAKER: Don't record any-
1 thin&. .. . . ernterruptions)H Mr. Unni­
;'ftrishnan 'Wbat is your point of order? 

' 
SHRI K. P. UNNIKRISHNAN : Under 

Rule 31. your Secretariat bas prepared 
•nd supplied us with a copy of the 
'l'evised List ot Business. Now Item 
No. 5 says that Mr. Raj Narain is to 
make a statement in explanation of 
his resignation from the Office ot the 
Minister of Healti, and Family Welfare 
and Shri Mora• Desai to make a 
~tatement pertinent thereto. 

Now, I have been enquiritlf from 
you even earlier-on an earlier occa­
llon, you had remarked that you had 
·DOt been supplied with a copy of the 
;•tement-and now I presume that you 
l·lbUSt have IOt before YOU faVe per--
1trii:o;sion for this item. to be included in 
1he List of Business Mr. Raj Narain to 
. make a statement thereto, even that 
.'bas been objected to on the iround 
;that it has been delayed and that he 
lias been functionin1 in the House as 

i..itm ordinary Member ! . 

' Now, Bir, ln addition to that, under 
·Rule 40 read With M(l) I have two 
~questions addt'C!lsed to Mr. Raj Narain 
.. which, I underatand are under your 
: aonsideration. ·& , Str, I am vitally 
llntereslied ln this matter because It ts 
tcontingent on Mr. Baj Narain'• making 
,.a statement. Now theae are very 
taerious issues that have been involved 
I and the Parliament, the Houae has 
·,'h!ten kept ln dark as to why thi; Mln· 
J.:'ster along with other Ministers have 
!p-esigned; what happened in between? 
IAs on the question o! correspondence 
~ue, this Government 'is adopUng a 
. ouble-faced attitude keeping the Lok 

••Not recorded. 
~ 

Sabha totally in the dark. : hope that 
you will pull up this Member, If be 
has withdrawn, I want to know w• 
ther be has withdrawn or he 18 Just 
postponing this. This ls a very vttaJ 
matter, 

I want to know what he has ln!orm­
ed you. Whether he has written t. 
you .that he wants this statement t. 
be postponed to !urther day, that he 
will make a statement on a turthe 
day or he has said that he is not goinJ 
to make any statement at all. I woulcl 
also like to know und.-.r Rule 199 whe. 
ther it does provide for a member whG 
has given notice and given you a COPJ' 

of the statement to withdraw or wh• 
ther you have allowed him in yo~ 
own discretion to withdraw. These ar9" 
very important fUndamental que9tions. 
I hope you will give a direction Olt 
it. 

SHRI MAU.IKARJUN (Medak)~ 

Mr. Speaker, under Rule 199 after 
great difftculty and lapse of one montla 
hon'ble f~er Minister, Mr. RaJ 
Narain, with courage and conviction 
came forward to make a statement be. 
fore the House for which he ia ns.. 
ponsible to 1ive reasons for what com­
pelled him to resign. However, on 
several occasions Mr. Raj Narain tolcl 
in Press that he possesses concrete ancl 
positive material to authenticate ancl 
subltantiate the charges Of corruption 
le~~ by former Home Minister 
a1ainsf'K'.:aJ.tU. ~ Desai. In the light 
of :veirterdaTi ,,....i.lnaUon of Sbrl 
Madhu Lhnaye . . . . (ltlt~) 

' ......:. ... 
MR. SPEAKER: What JI ~ 

ot order! . ·' ' · ' ~'"""' -
1 

SHBI MALLIKA.RJUN: My point .jl 
that be came forward to make a state­
ment but UQder the compulsion of tJ)e 
Prime Minister and to keep in i~­
ance the whole House and .the .1peol4e 
outside when the corruption cbarpll 
have been levelled ••• 

MR. SPEAKER: Do not record . 
•• (Interruptiona) 
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PROF. P. G. MAVALANKAR (Gan­
·dbinagar): Mr. Speaker, Sir, I am 
amazed at the extra-ordinary thin(f 
which the House is compelled to wit­
ness on this question of statement by 
a Minister who has resig'n.ed.l The 

. House knows---and you know verY 

. well-that it is governed by Rule 199. 
I will quote only t~e relevant portion­
Rulc 199 sub-clause ( 1): 

"A member who has resigned the 
office of Minister may with the con­
sent o! the SpcaKcr, make a perso­
nal statement in explanation of his 
resignation." 

Sir, the whole purpose-as I under~ 
stand-of this rule is that when the 

. House is sit ting, or when the House is 
about t('I sit, in-between the two ses­
sions, i! t he minist!'!r of the Union 
Cabinet has resignt:d, then he should 
have an opportunity of explaininl to 

. bia colleagues and to the country at 
large as to why he haa resigned. He 
ean make a statement and the Prime 
Minister or other member of the Cabi. 
net can respODd-both with ybur corw 

. eent. 

Sir, my submission ia on two 
srounda. One is that this Rule 199 
1hould have been used by the bon'ble 
Sbri Raj Narain ji immediaWJ "!)left 
the Bouse usembled on . ua· luly, 
ace that ii the ftnt ~ • 
member tat..,~ .n.nn when 
a minl'*llt. !ildina !ram tbe Cabinet he 
·.ytN ·Wt ~ campelllnl clrcwmtan-

,.. ....... Be Ml certain basic tundamen­
''ltll dlMtreements with the Govern­
Ment. If that la ao, bow can that corn­
pilalon 10 on remalnina under IUI· 

• J9enM for a long time? If I am eom­
pelled to rtlign, than I explain at the 
na:t poulble moment-If the Houae II" 
eltt~ the next moment, if the Bouae 
ta not llttin1, whenever the House alta, 
the ant clay of the new te11lon. 

Iu-.s of that bappenint ln t~ 
.,e what la extra..ordlnuy la that the 
reallldna mln1ater not only dot1 not 
eome to tb1a bon'ble Home on the 

opening day of 17th July but he goes 
on making statements in the Press that 
on a particular day be is 1om1 to make 
a statement. I am not sure whether 
he does it with your permission. I am 
sure you have not liven a permission 
like that to a membt!r t 0 10 on saying 
publicly and in the Preas that he win 
make a statement in the Parliament 
on a particular day. But, apart from 
that, mY submission fi nally is that 
rule 199 is very clear-either the 
Minister resigning takes opportunity 
immediately or, if he does not, then. 
I submit, the opportunity under Rule 
199 lapses in that case A Member can­
not go on using Rule 199 indefinitely. 
He cannot be ilven extension after 
extension. The pc'!l11~ is this: In t<>­
day's Revised List \ :d Business, you 
have Item No. 5. It says: 

'Shri Raj Narain to make a state­
ment in explanation Of bia resign8-
t ion from the oft\ce of the Minister 
ot Health and Family Welfare.' 

MR. SPEAKER: It baa been read 
out. 

PROF. P. G. MAVALANKAR: Now~ 
the statement under Rule 199 is mad• 
with your J)ermiuion. The copy of 
tbe statement ia with 1ou. The c~7 
of the statement Of the hon. Prime 
Minister is also with you. Only after 
seeing these copiel, you mud ~ 
permitted ll So. thU wbol• matter 
is now in your poueulion. 'l1le ball 
i1 no Jon1er in hit court. He hu al· 
ready given notice. Therefore, tile 
ball is no Jon1er ln hll court. M~ 
Point i1 this: Eltber be man. a 
ata~ent today, or, be doea Dot make 
statement aC Ill. ~ is tbe Nl1q I 
~ant from you.,, 81r. 1 want J'OUf rulo 
me on that point. 

SHBI V ASAJ1T BATHS (Allola): 
Mr. Speabr, l!llr, under Rule lit, ·• 
Member who h• realtned '1\e o!lee 
of Minllter may, with tbe couent of 
the Speaker, make a ~ ttti.­
ment ln explanation of bla retllDWtlon. · 
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( f. ~ · ('(\A.Vtt. Q~~Wt ) 
Here is a Member who was a Minis- So, Sir , I would like to know under 

. ter till yesterday. He resigned and what rule you ha·1e announced that 
be has been postponing making a he has informed you? Under wha• 
statement in explanation of his resig~ r:ile is a Member permitted, he having 
nation. In the meantime, supposi; given a notice to yo'.J and a copy ot · 
there is some compromise or pact and that to the Minister concerned? Now, 
be is a f!ain inducted as a Minister and it is also therein today's Agenda. It 
be withdraws his resignation. Then, says that Shri Morarjibhai is going to 
instead of explaining his r esignation make a statement pertinent thereto . 
here, h is r esignation is withdrawn and So, much more has taken place. 
he becomes a Minist er. And in thE: 
meantime he gives a notice to you, say­
tng, here is a copy (.'f the statement of 
explanat ion which I want to ma ke in 
explanation of my iei:ignation as a 
Minister. On that, you permitted him 
to make a st atement. That is there 
on the Agenda. 

f . Now, Sir, unlike withdrawal · .of a 
{llesolution under Rule 180 to whic}\ 
abo you know how much hallagulla 

. they made that day ... 

. MR. SPEAKER: For everything 
ere is hallaguUa. 

SHRI VASANT SATHE: You know, 
My trienda have served even -. 

'vil•le notice a1ainlt me. What I 
want to know i• thi1 . . . 

. .MR. SPEAKER: HallaguUa it the 
,Jlrivlle1e of the Hou.e. 

.. SH1U VASANT SATRE: Under 
what P?'OViatona? We have to lo by 
the rule.. 

~ MINtSTJ:a 011' STEEL ~ 
loNi:s {SHBI BIJU PATNAIK)"· The 
*9IDe proviaion under which you' did. 

:•~ 8BRI K. P. t1NNIJtJusKN°AN: He 
~away. 

l, sHRI v ASANT SATRS: Pleue .. 1:1:.8 ot Procedure, l"lfth ·Zdltton 

1 • You have Rule 188, IU~ {1)' 
1(2) and (3). Sub-rule {I) •1'1: . 

"Buch statement ahall be made 
after tha qu.tioDt and~. ~ 
list of buatneaa for the day 11 enter. 

, ed upon,• 

Sir, I don't know what the circum­
stances are. Shri Raj Narain could 
have kept away,-lle need not have 
made 'a statement. He can say what­
ever he wants to say when you ask 
him . It is not for you, Sir, to say 
that 'I will not call. upon him.' You 
have to call upon him when this item 
comes. At that time if he does not 
show the guts, it is for him. 

Sir, my objection is this ... • 

MR. SPEAKER: You have 
your point. 

mad• 
. . 
' 

SHRI VASANT SATRE: My objec­
tion to this is, the Speaker ii tunctui 
officto once a matter is on the AJenda 
and the Minister who hu resilned bas 
to make a statement. You cannot 1&y 
that 'because he has informed me t 
will not call him'. It la for him to 
say at that time. {lrtterruptiou) 

PROF. SAMAR GUHA {Contai): 
Pleue make sure that such thinp are 
not repeated. 

MR. SPEAUR: I have called lfr. 
Kalyanasundanm. I have liven ~ 
portunity to every party. {lntcm.JJ­
ttons) 

MR. SPEAm: If t neect· your ... 
liltance, I wlll ut you. I am ant 
Cl111n1 upon those Members, who are 
objectins l9 It. 

Sbri Kalyanuunclaram. 

SHRI M. ltALYANASUNDARAM 
~Tiruchinpalll) : llr. Speaker, Str, Jt 
ii · unfortunate that ,ou are cmlecl 
upon to face um problem .fa: . ..... 
Houae became ot the treab 1na1de the 
rullng party. Rule 199 conten a pri-
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[Shri M. Kalyanasundaram] 
vile.ge on a resigning Minister to offer 
a statement explaining the reasons tor 
which he is resigning to the House. 
Although belated, Shri Raj Narain has 
availed of that privllege and sent a 
copy of his statement to you. With· 
out receiving a copy ot the statement, 
you would not have included it in 
the Order Paper today. Now, the 
statement has become the property ot 
the House. So long as it is in the 
hands of the Spe-aker, it is the pro­
perty of the House. How can he 
sudd~nly ask you for permission and 
how can you also give him permission 
to withdraw that statement (lnter­
ruptiona) . The House should not be 
taken in this manner. Either, Shri 
Raj Narain is acting freely or not, it 
ii tor him .... (Interruptions). Even 
though he belongs to the ruling party, 
if there is any pressure, direct or in­
direct, or political, it is a breach of 
privilege of this House after havint 
riven a copy of that statement to you. 
It la a contempt of thls House and If 
Shrl 8-j Narain now withdraws his 
statement, he will be guilty Of breach 
of privile&e and I must have the right 
to move a motion of breach of privi­
lete again Shri Raj Narain and the 
Prime ·'Minister for acting in this 
manner. 

SHRJ SHYAMNANDAN MISHRA 
(Beguaaral): Mr. Speaker, Sir, I am 
completely at a lc>ss, and I think manY, 
other hon. Members along with me 
will be at a loss, to understand what 
exactly are we considering just now. 
It. appears to me that the hon. Mem• 
hers on the other side have not care. 
fully heard the observation made by. 
the Chair. What we are grapplin8 
with Is an observation from the chair. 
Tke hon. Member ,Shrl Raj }ianin, has 
iaformed, you, Mr. Speaker, Sir, th.ai 
he would not make the statement to­
day; underline the word today. That 
is exactly the observation that we are 
considering just now ... (lnteNUp. 
&n!). 

SHRI V ASANT· SA THE: That 
meana that hOl"le trading la not com­
plete yet 

SHRI SHYAMNANDAN MISHRA: 
Any inference to the effect that the 
statement would not be made ill no\ 
permissible, is not correct. Now, the 
statement might be made by the hon. 
Member in consultation with you at • 
time that may be convenient to the 
House and convenient to the Mem• 
ber. . . . (Interruptions). Let me have 
my say. You were confronted with • 
request from an ex-Minister that it 
would not suit him to make the state­
ment today. What wns the option be­
fore the Chair? The Chair ofteo 
grants us, always grants us, our re­
quest ot this nature when we flnt\ 
that a particular time and date ill not 
convenient to us. To repeat, the 
Chair invariably grants such a request. 
Even tl)e other day, may I remind the 
hon. Members from the other side that 
the hon. Leader of the House upheld 
the right of the hon. Member, Shrl. 
Sathe, that he could withdraw b.li, 
motion .... (lnterruptiOflll) If you will 
go through the proceedings on that. 
day, you would ftnd that the hon. 
Leader Of the House did not come 
between you and Shri Sathe'1 requeA 
to withdraw his motion .... (lnteTTUP.. 
tions). 

The simple thing before the Hou .. 
is whether an ex-Minister should not 
be granted his request not to make 
the statement today, and to make the 
i;tatement on· any day that might 1-
suitable to him and to you .... (lntet'­
ruptiOns) . Did I interfere, when yoa 
had your say? 

(Interruptions) 

SHRI VASANT SATHE: lf he ia to 
be allowed to .make a stat~ment dq 
after tomorrow or on some other dq. 
we agree. ls that the acreementf 

MR SPEAKER: I am not actttrg OD 
any agreement. This is not a debate. 

(Interruptions) 

MR. SPEAKER: Why ere you tai. 
ing over my responsibility? If I n..S 
your assistance, I wlll call you. 

SHRI SHYAMNANDAN MISl[R.A: 
Therefore, when the hon. s~ ... 
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laformed before the House ~at-not 
that the ·hon. Member has come all 
of a sudden and tell the House: "I am 
bot going to make a statement"; the 

aker was informed in advance­
. therefore the Speaker has found 

necessary to make this announce-
lnent. 

. . I deal with another point It has 
liiieen urged that since a statement has 
... n submitted to you. Sir. it h?. <> he­
eame the property of the House. I 
~ never bring .myself tbgether to 
&cicept the view that whatever corres­
pondence is there between you, Sir, 
•and us, on whatever request that we 
make, will become the property of 
the House, the moment it is submitted 
to you. This position is not the cor­
rect position. That was the position 
my lit:>n. trl~d Mr. Kalyanasundaram 
WU taking. 

May I also say that this is a good 
-.aion to interpret rule 199? May 
, uk you why are the words-and 
~ I ask my hon. fri<'nda on the other 

inserted, viz. "with the consent 
e Speaker .. .. " There may be 

umstances. .. (Interruptions) I am 
ng only tor the sake of interpre­

~- ion of this rule, and not because it 
• actually relevant to the issue that •u been raised. May I ask your 
lndulaenece to conaider this, viz. why 
lbia particular clause is inserted, viz. 
-.itay, with the con.sent of the Spea­
~er". You may conaider the circum­
ltances in which the hon. Speaker can· 
llOt give his consent. That alao may 
~ possible, because there may be a 
war situation; and the hon. Member 
wants to make a statement which 
ll)ight prejudice the war situation. 
'there may also be a case which is 

E
. b ;u.dice; ·and, therefore, the hon. 
peaker may not r..ermit. There may 

many such occasions. But today 
lbe jssue is such one on which the 
ion. Speaker has always granted the 
~equ.?st when it does not suit a partl­
llllar. Member to make a statement on 

a particular day and particular time .. _ 
(Interruptions) 

MR. SPEAKl,R: No more. I am not 
hearing anybody . 

~ "'"'" (~)' : ~ ~. 
~~~ t qgt~~' 
VN ~ ~ ~ ~ •r ~ qr m , 

(I nterruptiona) • • 

MR. SPEAKER: This is· not a de­
bate. I am not hearing anybody. 

(InterruJ>tions) •• 

MR. SPEAKER: No. Please don't 
record. 

• 
(Interruptions) .. 

MR. SPEAKER: I am not hearing 
anybody. Mr. Ram Dhan, this is not 
a debate. I am on my legs. Don"t 
record it. 

(Interruptions)•• 

MR. SPEAKER: I am not allowina 
it. I am not hearing turther. 

SHRI RAM DHAN: How can you 
prevent a Member from making • 
submission on a point of order? 

MR. SPEAKER: No, no. 'nleft ii 
no point of order. No point of. Ol'der. 
No, no. I am not alleratc to it. But 
wben a point of order ta uaed u &ft 
attempt to obstruct, I will not allow. 

(InteTl-uptiou) • • 

MR. SPl!A.KBR: I am not h~· 
anybody. Don't record anything. 

(Inter1'Uption8) •• 

MR. SPEAKER: Tt cannot be at 
this stage. Whllt ii! the point 'of ordert 

(lnterntptlona) 

MR. SPEAK.ER: It it is interpreta• 
tion of rule 199, I have heard both 
aide.; I do not want it to go on; it is 
not a debate. 

AN HON. MEMBER: You have not 
heard both sides . .. CinterruJ)tiona) 

;---------------·--------! .. Not recorded. 



Re. Shri Ra; ?lllrain'• AUGUST 1'1, 1978 Staumem 236 

MR. SPEAKER: l have heard both 
points of view ... (InteTTUptiona) 

Mr. Ram Dhan, you are a senior 
Member and you are also Ch.airman of 
a Committee. 

SHRI RAM DRAN: I am on a point 
of order, under rule 199. 

MR. SPEAKER: l s it a new point of 
order or the aame Point of order? 

SHRI RAM DHAN: It is a new point 
of order. 

~ ""' 1ffiim ., mlf lli1'. t , q , 
wsq ~ ~ t, m Wlff11' • ~­
~ iti~~~t ff'l!T1 

MR. SPEAKER: What is the new 
point Of order? 

SHRI N. SREEKANTAN NAIR 
(Quilon) : That was in Engl.Wl; this 

11 in Hindi. 

lift "" 9'I : m q fif"1f I 99 ~ 
hM-. tft ft t, lft ft ~ g) 'Ii I q 
Wf ~ ~ " ,.-rt I ~ fwfQ 
...... ~ t mt t ~ {ff m-. .• 

MR. SPEAJtn: It ls the 1ame point 
~ order which was railed. 

~""· = ~~~~ 
~ ~ il mr-tnr .,. ~ ~ ~ ....... ~~~~~· ~ 
""'~ . "1 ~' wm q • t ,. ..,. ~. '" m "'1ft ~ , wm q 
~ ~ 'Iii' t.n ~ t. '" m 
J9f wN1 wmq mr~rn ~ 
f '" ..,. • ~ '" m "'1ft ~ ~ 
tnft'1~~ .. ~~irin 
ClfR ~ I ( illlWl'f) 

••Not reeorded. 

MR. SPEAKER: I have ~ 
your point of order. 

"' ~ 11" : ~ 11tm. " • 
~~ qNi tfITT t I (..._...) 

SHRI C. M. STEPHEN: I ri1e on a 
point of order. You have heard wha"' 
ever they have to aay; you may have 
your own opinion. But we may allO 
be allowed to argue and change your 
opinion. The point of or~er ia ven 
material; it is interpretation of tb9 
rules ... . ( Interruption.t) 

• ''"" ,... : 'a1lnr ~. ~ 
• n~~t. ~ m{1lild 
;r(\' t ~ ( I ( ""'1ft'f ) 

q m m ;it\' ,, m ~ ~ -
~ttf, ~ ~~tt I 

MR. SPEAKER: I am hearin& tba 
points of view and not memben; 

( Interrup«ona) 

PROF. DILIP CHAKRAVART'f 
(Calcut ta South) : You cannot bl 
choosy. How can you dilcrtminate? 

MR. SPEAK.ER: I wiah you read the 
rules. The position under the rul• 
is .. . (IntemiptiOTU) . Please hear mf 
for a minute. (InteT'r'Uptiona) . Don't 
record anything. 

(lnUrni"'°"') .. 
y ' 

MR. SPEAKER:' In a matter Of po ... 
of order, there la no debate. ,,... 
Speaker may choose to ask aamebodJ' 
to explain the position. 'lbe real ~ 
tion always is, if I am lncUned .., 
accept their point of view, before ~ 
decide in their favour, I hear the other • 
side also. It I am not inclined to ac­
cept their view-point I need not ast. 
The real positl<>n ls, it ii not a debate.: 
I seek the &1Slstance of the member: 
lf l feel inclined to accept that point 
of view, then I alk your assistance 
undoubtedly. If I am not inclined. to· 
accept it, I do not trouble you. (.f'l-

·~~~~~~~~~~~i.--
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l'Wrn&pt~). I have elven my ruling. 
, There the matter ends. 

(Interruptions) 

'. SHRI C. M. STEPHEN: Under rule 
:199, four points can be determined in 
ithis context. (1) Whether a Member 
•atter having gone through the process 
:set out in rule 199, can decline to 
. make that statement; (2) whether the 
'statement under rule 199 ('%) which 
has been passed on to you must be 
treated as the property of the House; 
(3) whether. after havinf riven notice 
in writing to you that he will not make 
• statement, he is absolved of the res­
ponsibility of rising and informing the 
Rouse that he will not make a state­
ment; in other words, whether you 
yourself can take over the responsi­
bility of announcing to the House or 
whether he should inform the House; 
&ncf ( 4) whether having declined to 
alercise the privilege, the privilege 
will subsequently become available to 
hiln. These are the four points which 
arise for consideration. 

My !nibmission is that this particular 
incident has a history, as you know. 
I raised It under rule 199. He did not 
1ay anything at all. Subsequently he 
came out with a statement outside. 
Thia matter became a matter of prl• 
vilege. Somebody objected. and lt 
WU left t~ere. ft was after this, as 
I mentioned, he made a public state­
ment and 'fnfonned you that he would 
be making a statement here. After 
all this, can he pt away from it? That 
111 the question. Sub-rule (3) l!BY'I 
.. such statement shall be made". There 
is no provision for withdrawal. 

. PROF. SAMAR GUHA CContaf): 
Because he happens to be the Leader 
ot the Opposition, is he authorised to 
.repeat ad na.u.seum what has been saic) 
here? He ls only repeating what has 
been said. (lnterruptiom) 

. SHRI C. M. STEPHEN: There is no 
iProvlsion in the rules which says that 
[he can give up the right 
I 
I 

MR. SPEAKER: Tb1I WU m.entionecl 
earlier. All your points have beeta 
mentioned and arped. You were not 
present. 

SHRI C. M STEPHEN: Mr. Mishra 
raised a point, and you said today. 
That means it can be done on another 
day. Mr. Ram Dhan mentioned that 
he either makes a statement today or 
he does not make a statement at all . 
I agree with that view. 'ntis is a 
matter of privilege, and the prlvilep 
cannot be held over lndeftnitely. As a 
resigning Minister, he should have 
made the statement earlier. Even to­
day it is late. If, after having gon@ 
through all this, he says that he t. 
withholding it for today, ana will keep 
it for some other day as a Damocle'• 
sword, that certainly is misuse of the 
privilege of the House. Therefore, my 
points are these. 

MR. SPEAKER: I have understood 
:the points. 

SHRI C. M. STEPHBN: . I am onlT 
'emphasizing. The statement handed 
over to you under sub-rule (2) ••• 

MR. SiPEAKER: 'O\at bu be-. 
ariued. 

SHRI C. M. STEPHEN: Any com­
munJcatlon passed on is not a state­
ment. A statement is a statement 
given to you under the rule In bl8 
capacity u a Member, liven to 709 
in your capacity as Speaker, and 10• 
have, after 1oing through the ataW­
ment, given perm!Slion. If that be IO, 
the only recourse ta 'to make the ltate­
ment. It must be the property of the 
House. (Interruptions) 

MR. SPEAKER: I have to dJapote 
of this point of order ftrat. If you 
have any point ol order, I will hear It 
later. 

(Interrupt(om) 

MR. SPEAKER: I have heard the 
various points of view. So far as the 
scoPe of rule 199 is concerned, I have 
already liven my decision. 


